FORM B
PUBLIC ANNOUNCEMENT
[Under Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF BYINDIA CREATIONS PRIVATE LIMITED

SL. | PARTICULARS DETAILS

NO. )

1 Name of Corporate Debtor BYINDIA CREATIONS PRIVATE LIMITED

2 Date of incorporation of Corporate Debtor 24/05/2013

3 Authority under which Corporate Debtor is Registrar of Companies, Gujarat, Dadra and Nagar Haveli
incorporated / registered

4 Corporate Identity Number / Limited Liability U17291GJ2013PTC0O75257
Identity Number of Corporate Debtor

5 Address of the Registered Office and Principal 4, Bhumika Ind. Estate, Bhatar Char Rasta Majura, SY. No.
Office (if any) of Corporate Debtor 43/2, Surat, Gujarat, India - 395007

6 Date of closure of Insolvency Resolution Process | 20/12/2025 {As per public announcement by IRP)

7 Liquidation Commencement Date of Corporate 29/07/2026 {Order received from Deemed RP vide email
Debtor dated 04/08/2026)

8 Name and Registration Number of the KIRAN SHAH
Insolvency Professional acting as Liquidator Registration No.: IBBI/IPA-001/IP-P00480/2017-18/10868

9 Address and e-mail of the Liquidator, as Address: 608, Sakar 1, Near Gandhigram Railway Station,
registered with the Board Opp. Nehru Bridge, Ashram Road, Ahmedabad — 380 009

Email: dhruvitks@gmail.com

10 | Address and e-mail to be used for Address: As per item 9 above

correspondence with the Liquidator Email: kiranshah.ip@gmail.com; cirp.bcpl@gmail.com

Notice is hereby given that the Hon’ble National Company Law Tribunal, Ahmedabad Bench, Ahmedabad has ordered
the commencement of liquidation of the Corporate Debtor — Byindia Creations Private Limited on 29/07/2026.

Name and signature of liquidator:
Date and Place:

06/08/202

KIRAN SHAH

Ahmedabad
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Opposite Pioneer Hotel, Silvassa, Dadra and Nagar Haveli
Silvassa (U.T) 396230, Phone- +31 0260-2640352, 2642754
APPENDIX IV [See Rule 8(1)] POSSESSION NOTICE

Wheraas, tha undarsigned being the Authorized Officer of the Bank of Baroda urdar the
Sacurilizedion and Reconstruction of Financiat Asseds and Enforcemant of Secunty Interast
Al 2002 and in exercise of Powers confemed under Section 13 read with the Security
Interest (Enforcement) Rules, 2002, izsued demand nolice cated 16.02, 2026 caling upon
the Barrawers | Morgagoes Mrs. Gudiya Sanjay Patel and Mr. Sanjay Shivnath Patal o
repay the amount menfioned in the natice being Rs. 5,74,698.40 (Rupees Five Lac
Seventy-Four Thousand Six Hundred Ninety-Eight and Paksa Forly Only} 25 on
16.02. 2026 (inclusive ol mlares! up o 14.02. 2026} tagather with furlher mtares! and ather
cherges within 80 dys from the date of recaipt of the =aid nofica.

The Borrowers | Morigagors having failed to repay the amount, nofice is hereby given to the
Borrowers | Morlgagoes and the public in general tal Be wdersigned has taken
passession of e proparly describad harsin below in exarcise of powers confarred on
himfher under 3action 1304} of the said Actresd with Rule & of the said Rules on this 05th day

U GRO Capital Limited

B-17, Fourth Floor, Art Guild House, Phoenix Market City, Kurla (West), Mumbai- 400070

2 Bankof

NIWAS HOUSING FINANCE LIMITED

(Formerly, Niwas Housing Finance Private Limited)
Regd. Office: - A1, 6th Floor, Trade Star, Andheri Kurla Road, J B Nagar,
Andheri (E), Mumbai — 400059.

POSSESSION NOTICE [Rule 8 (1) and (2)]

Whereas, The Authorized Officer of the Secured Creditor mentioned herein, under the Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest (Act), 2002 and in exercise of powers conferred under Section
13(12) read with (Rule 3) of the Security Interest (Enforcement) Rules, 2002 issued a demand notice calling upon the
borrower(s) to repay the amount mentioned in the notice within 60 days from-the date of receipt of the said notice.

The borrower(s) having failed to repay the amount, notice is hereby given to the borrower(s) and the public in general
that the undersigned being the Authorized Officer of NHFL has taken possession of the property described herein below
in exercise of powers conferred on him under sub-section (4) of section 13 of Act read with rule 8 of the Security Interest
Enforcement) Rules, 2002 on the date mentioned against each property.

The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available,
to redeem the secured assets.

The borrower(s) in particular and the public in general is hereby cautioned not to deal with the property and any dealings

O
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POSSESSION NOTICE APPENDIX IV (SEE RULE 8(1)) (FOR IMMOVABLE PROPERTY)

Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited, having its registered office at B-17, Fourth
Floor, Art Guild House, Phoenix Market City, Kurla (West), Mumbai- 400070 ,under the Securitisation and Reconstruction of]
Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred under
Section 13 (12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a demand notice to repay the
amount mentioned in the notice together with interest thereon, within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him under,
sub-section (4) of Section 13 of the Act read with Rule 8 of the said rules of the Security Interest (Enforcement) Rules 2002.on
the day, month and year mentioned below.

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
the property will be subject to the charge of UGRO Capital Limited for the amount mentioned in the notice together with in-
terest thereon. The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time
available, to redeem the secured assets.

of August of the year 2026. wri]th the rl)qroperty will be subject to the charge of the NHFL for the amount mentioned below and interest and other ﬁl. Borrower Details D[;tte;n::::l;t;ﬁit Mortgaged Property Posgg‘ts:ion
The Borrawers ! Mortgagoar in paricular and the public in genaral is hareby caulioned nod io charges thereon. - 10 Demand Notice " .
deal with the proparty and any dealings with the property wil be subjsct in fhe charps of the Loan Account Borrower(s) & Amount & Date of Date of Possession -| 1) AMBY CREATION datod 25/0512026 1A(|)|5”},E;3t P'fegeland parcel gaw&g toflal'lquMtSH
Bank of Baroda for an amount of R, 5,02,613.64 (Rupees Five Lac Two Thousand Sl Number Property Details Demand Notice Possession | _Status QERa T TEOHEHAL o aMOUNtOf |aron Sq. Vi 5,25 Bultup aron 8o, Wi, g0 14| 0o 002028
Hundrad Thirteen and Paisa Sixty Four Only) as on 04.00.2026 (incluswe of inlerast up 1o LNRJKOHL- 1.GIRISH MAKAVANA Rs. 8,30,862/- (Rupees Eight | 04-Aug-2026 | SYMBOLIC 3) PURVASHI BRIJESH Rs.1,04,88,085.00/- |yhich %tal Sq. Mts. 96.50pof Balcgﬁy area Sq.
31.07.2026) and further interest and other chargas and expensas {if full snd final payment 07220025597 (BORROWER) Lakh Thirty Thousand Eight POSSESSION GAJERA (Rupees One Crore |Mts. 4.10, Wash area Sq. Mts. 2.16 of Carpet
The barrower's aftendian i nvited b provisions of sub-section (B} of section 13 of the Act, in 2.KANTABEN MAKAVANA Hundred SixtyTwo Only) Loan Account Number: Four Lakh Eighty |area Sq. Mts. 90.24 of Flat No. 904 on 9th Floor
respect of ime avaslable, o redeam the secured assels | (CO-BORROWER) DATE: 16-Apr-2026 UGRAPSS0000052175 Eight Thousand  |of constructed Commercial and Residential
Description of immovable property PROPERTY BEARING :-ALL THE PIECE AND PARCELS OF IMMOVABLE OPEN LAND OF N.A. PLOT NO. 83 P Eighty Five Only) - |uilding which known as "Bombay Super Height-
o : — . AND 84P., TOTAL SQ. MT. 43.90, OF SR.NO.145/ P5, OF VILLAGE PIPALI, TAL.DISTMORBI, WITHIN THE STATE OF As on 25/05/2026 1" which converted into NA and constructed on
Al the right. tille and intere:stin Fat No. 107 having carpel area admeasuring 420 sg. . GUJARATAND BOUNDEDAS: NORTH: COMMON PLOT, SOUTH: OPEN LAND FOR COOMMON ROAD OF PLOT NO- land Sg. Mts. 2333.00 which also having F.P No.
build upareg ﬁdmﬁﬂﬁllnmj 62 |.-.|':'5-|:| ff. omthe 151 F|D'E“~'DfE‘JI|IjI|'I:§ Mo, "G of l'i'iﬂﬂ'“. |}1|' | 83, EAST: OPEN LAND OF PLOT NO- 83 & 84, WEST: OPEN LAND OF PLOT NO-83 & 84 116, O.P. No. 30, T.P.S No. 8 having City Survey

name Aqua-B in Spring City Phase, beaning Gram Panchayet House No. 1103 {07)
silualed on kand beanng Sureey Mo, 1861, 1872, 18673, 1B5/1,1B7/1, 143 and 183 of

Ward No. 12/1, Sheet No. 578, City Survey No.

Place : Gujarat / Date : 08.08.2026 1353/3/3 bearing on Revenue Survey No. 127

Sd/-, Authorized Officer, Niwas Housing Finance Limited

willaga Masal, Union Terdiory of Dadra and Nagar Havel, Silvassa in the namea-of Mrs,
Gudiya Sanjay Patal and Mr. Sanjay Shivnath Patel and bounded as under; East-

Passage; West-0.T 5. North-Flat No, 108; South-0. 7.5
Date: 05.05.2026 Sdi- Authorized Officer

Bank of Baroda

paiki 6 of Rajkot City Taluka Rajkot Reg. Dist.
And Sub-Dist. Rajkot in the State of Gujarat.
The said property's boundaries as under:
North: Margin space, South: Flat No. 903, East:
Flat No. 901, West: Margin space.

Placo: Silvassa
L

Can Fin Homes Ltd.

Place: GUJARAT Sd/-(Authorised Officer)

For UGRO Capital Limited

Date: 08.08.2026

Can Fin Homes Ltd.

{Sponsor; CANARA BANK)

CIN: LEGL10KA19BTPLCODEES
235, Ind Flesr, Kanka Capltal, Opp. Express Tower Hotel.

Baroda Highschool Lane, B.C. Dutt Read, Akapur.
Vadodara 380007, Ph. : 0265 2985134, Mob. 76250 79134
: proviso to rule 3 (1)]

Can Fin Homes Lid

(Bponsor  Cah b Flsh, Do |
Visil uf al www canfinfiomes com

Emiadl ; Barnd s an finkames. oo
APPENDIX

property mortgaged/charged to the Secured Creditor, the physical
possassion of which has been taken by the Autharized Officer of Can Fin
Homes Ltd., Baroda Branch, will be scld by helding e-auction on "As is

Tadvi, a5 on 06/08/2026, together with further interest and other charges
thereon. The reserve price will be Rs. 6,10,000/- (Six Lakhs Ten
Thousand only) and the earnestmoney deposit will be Rupees 61,000/-
{Rs. Sixty One Thousand Only).

SCHEDULE OF THE MORTGAGED PROPERTY

Reaqistration Dist. Vadodarain the sim of Sayajipura, with Rev.Sur. No.
118,119,121, Plot No B-95, Narayandham Society,Nr. Shubhlaxmi Sociaty,
Sayaji Park.BH Gayatri Park Ajwa Road Vadodara-390019 construction
admeasuring 246 Sq.Feet, Land admeasuring 325 5q.Feel. Bounded: East
: Block No B-96, West ; Block No B-34, North: Block No B-93, South: 7.5 mir.

{Sponsor; CANARA BANK)

CIN : LES1108A1987 PLCODEEES

238, 2nd Flaer, Kanha Cagital, Opp. Expross Tower Hotal,
‘isil us at werw canfinbomes com Baroda Highschool Lane, B.C. Duth Rosd, Alkapued,
Esall : bareda@eanfishomes.com | Vadedara -390007, Ph. : 0265 2989134, Meb, 76250 79134

APPENDIX- [V-A - [Sea proviso to rule 9 (1))
Sale notice for sale of immovable properties

E-Auction Sale Notice for Sale of Immaovable Assets under the Securilisation

Can Fin Homes Lid
[Hpansar DA PATES  F |
HaMiLadAWS = DEFGEITE

the Authorised Officer of Can Fin Homes Litd., Baroda Branch, will be sold
by holding e-auction on "As 1s whene is”, "Asis what 15", and "Whataver thera
15" on 29/08/2028, for recovery of Rs. 14,69,600 (Rupees Fourteen Lakh

charges therson. The reserve price will be Rs. 5,80,000/- (Rupees Five
Lakh Eighty Thousand Only) and the eamest money deposit will be Rs.
58,000 (Rupees Fifty Eight Thousand only).

SCGHEDULE OF THE MORTGAGED PROPERTY
RS No 868 TP Scheme na 5 F.p, No 547 C5 No T42Flat No, B-201, Saimala -
2 Mear Rameshawar Temple, Opp. Kotivark Nagar-d, Vadodara, Gujaral -
J90008. Boundaries: East: Passage & Adjoining flat, West Tower A, North:
Lagu T.p. Road, South: Flat no B-202

The detailed terms and conditions of the sale are provided in the official websile of

FOR THE ATTENTION OF THE STAKEHOLDERS OF

FORM B

PUBLIC ANNOUNCEMENT
[Under Regulation 12 of the Insolvency and Bankruptcy Board of India

ILiguidation Process) Regulations, 2016]

BYINDIA CREATIONS PRIVATE LIMITED

Idenfification Mo, of corporsde deblor

Sale notice for sale of immovable properties and Reconstruction of Financial Assets and Enforcement of Security Interest r APPENDIX - IV [see Rule ﬂmlppﬂﬁ SESSION NOTICE
E-Auction Sale Notice for Sale of Immovable Assets under the Act, 2002 read with proviso to Rule 9 (1) of the Security Interest i PARTICULARS DETAILS (For immovable Property)
Securilization and Reconstruction of Financial Azsets and Enforcement of {Enforcement) Rules, 2002 1| Namie of Comporate Deblor Byindia Creations Private Limited vinereds, The Undersigned beng the Authonzed Lincer of the: State Bank of India
Securily Interest Act, 2002 read with proviso to Rule 9 (1) of the Security NOTICE is hereby given fo the public in general and in particular to the 2 | Diate of Incorporation of Gorparate Diebtor| 24.05.2013 ;';ﬁ’;i::?HIE:;E'::'L'flh;?h]a;:Eﬁﬂiﬂ'ﬁygf;ﬂnﬁﬁﬁuﬂEﬁIri'lzj_lm_i':l1;;
Interest{Enforcement] Rules, 2002 Borrower (s) and Guarantor s) that the below described immovable property 3 | Authority under which comerate deblor | Registrar of Companies, Gujaral, raad wilh Rula 3 of the Security Inlersst (Erforcemsant) Rulss, 2002 issued & Demand
NOTICE is hereby given to the public in general and in particular ta the mortgaged/charged fo the Secured Creditor, the constructive/physical b il regi"e_md _ ST K1 WGRr TN Motice dated 2711072025 caling upon the borrowers LHD CINEMAS LLP, Partners |
Borrower (s) and Guarantor (s) that the below described immovable (mention whichever is applicable} possession of which has been taken by 4 | Corparate |derity No. [ Limited Lisbilty | pon g o jansaprepreass guarantors | mortgagor- 1. Mr Rajeshkumar Mohandas Dewani 2. Mr Mihir

Addrass of the registerad office and
principsl office (4 any) of corparate
L

4, Bhumika Ind. Estate, Bhatar Char
Hasta Majura, SY. Mo, 432, Sural,
Gujarat, India - 335007

coeporate debioe

S N e

where is*, "As is what is", and "Whatever there is" on 29/08/2026, for | | Sixty Nine Thousand Six Hundred Rupees only ) due to Can Fin Homes | | | [ | pate of closurs of Inscivency 20.12.2025 1| | | Lakhs Thirty Thousand Four Hundred Fifteen and Paisa Six Only) as on 2611012025
recovery of Rs.15,61,165/-(Fifteen Lakhs Sixty One Thousand One Ltd. from Borrower Mr. Nareshkumar Lakhwani and Sangeeta Resolution Process [As per public announcement by IRP) with further interest and incidental expenses etc. within 60 days from the date of recaiptof
Hundred Sixty Five Only) due to Can Fin Homes Ltd. from Mr Satish Mulchandani, as on 06/08/2026, together with further interest and other 7 | Liquidation comemencement date of 28,07.2026 (Order received from MIERA e

Deemed RP vide email dated 04.08.2026)

.............

Mame and re-j'i;rr'atinn number

of the insslvency professional acting

a5 Bouldator

KIRAN SHAH
Registration No.:
IBBLIPA-001/\P-P00430/2017-18110865

Addrass @nd e-mail of the liguidalor,
as regisiered with the Bosnd

Address ; B, Zakar 1, Nr. Gandhigram
Raitway Slation, Opp Nehru Bridge
Ashram Rioad, Ahmedabad - 380 0%
Email : dhruvitks@gmail.com

10

Address and e-mall o be usad for
comrespandence wilth the Liguidator

Addrese : As peritem 9 above
Email : kiranshah.ipi@gmail com;
cirp bopl@gmail.com

Road. Known Encumbrances: (MIL)

Place; Vadodara

Can Fin Homes Lid,, (https:fwww.canfinhomes.comiSearchAuction.aspx).

Can Fin Homes Ltd

Motice Is hereby given that the Hon'ble Mational Company Law Tribunal, Ahmedabad

The detaibed terms and conditions of the sake are provided in the official websits of Link for participating in e-auction : www.auctionbazaat.com Sdi- § | | Bench, Ahmedabad has ordered the commencement of ligudation of the Corporate | | | e gorowerPartnersiquarantorsimorigagar attention is invited to provision of
Can Fin Homes Lid, (https:iwww.canfinhomes.com/SearchAuction.aspx). Date: 08.08.2026 Authorised Officer | | | Dettor- Byindia Creations Private Limited on 29.07.2026, sub-section (8} of section 13 of the Act, in respect of fime available, to redeem the
Link for participating in e-auction : www.auctionbazaar.com Sdl- Place: Vadodara Can Fin Homes Ltd Date : 06.08.2026 Name and signature of liquidator : | | | secured asssts,

Date: 08.08.2026 Authorised Officer Place : Ahmecabad KIRAN SHAH Details of the Immovable Property

LIC Hﬂ“ﬁing Finance Limited Sr. Name of Bormower's Description of Secured Assat Demand Notice Date of 30.Mbs., _3":“"1' Built up area admegsuring 90.23 3q.Mtrs, 303 E|uﬁ1' up area
I_ I c H FI_ Ahmedabad Back Office: Shop No, 207-210 No & Laan Ac No. (immaovable Proparty) Date and Amcunt: | Passession adll'neasunng 89.96 5q I'I-hrs.: 306 Buitt up ares admeasuring 89,89 Sq.Mirs,, & 307
Soan Trade Center. Il Fl Paldi J-fkh g IEI'.d '*EIJEI{EIE Guiarat Buill up area admeasuring 69,85 Sq.Mirs, in the Scheme known as 5a: Sapphire
LIC HOUSING FINANGE LTD Al 1Tale LOntern, & Fioal, Fawi, Ahedakan = p SUjard 8 |Mr. Vaghasiya Bhavesh | Al that part and parcel of the property Square, and undivided proportionate share along with common amenities
POSSESSION NOTICE (For immovable property) Jivrajbhai [Borrower) consisting of Flat No. 202, Building Fid, 16.03.2026 constructed on the N.A. land bearing F.P, No.285/2, edmeasuring 2527 Sq.Mirs of
WHEREAS, The undersigned being the Authorized Officer of LIC Housing Finance Ltd. (LICHFL) under the Loan Account No.: Qaprashira Townshio Pat 1 RS No e T.P. Scheme No. TG/B (Chandkheda) allotted in lieu of land bearing Survey
g ng 1] .
Securitization and Reconstruction of Financial Assets and Enfarcement of Security Inferest Act, 2002 and in exercise of 611500006523 781214, Block No. 55/A, Vilage: Laskana 03.08.2026 No.201/21 land area admeasuring 2873 Sa, Mire. and Survey No. 208 admeasuring
powers conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Taluka'l Kamei n,mic't_ Surat Guiarat - Rs. 9,52,061.17 B30T Sq. Mirs. tofal area admeasuring 11370 Sq. Mirs. siuated and Lying at
damand nofice to the Borrower(s) Guarantors(s) mentioned herein below to repay the amount mentioned in the notice : i ' o Village/Mouje: Chandkheds, Taluka: Sabarmati, Disirict; Ahmedabad and
within 60 days from the date of receipt of the said notics, 39,006 Registralion Sub District -ﬁ.hme-:ﬁa{:ad-r‘?[hhda!i owned by Shn Mahavir Developers
The borrower having failed 1o repay the amount, nolice & hereby given 1o the borrower (s) and Guarantor(s) and the | 9 | Mr. Santlal Chanadr Mallah | All that part and parcel of the property Northlnit No 301South18 Meters Wide TF Road East Common Passage West
pubkic in general that the undersigned has taken Symbolic Possession of the propery described herein below in (Borrower) consisting of Plol/ House No. 127, Shree After Margin Space Ahmadabad Kalol Highway Road Authorised Dfficer
exercise of powers conferred under Sub-Sechon (4) of the Section 13 of the said Act read with rule 8 of the Security Loan Account No.: Nivas Green Cily Vibhag - 1, Kadodara 29.01.2025 Date : 02/068/2026 State Bank of India,
Interest (Enforcement) Rules, 2002, 611500006793 Crass Road Kadodaia Palsﬁna Surat 04.08.2026 Place : Ahmedabad SAME Ahmadabad
The: harrower's attention is invited to pravisions of Sub-Section (8) of section 13 of the Act, in respect of time avaiable, o Gularal Egﬁﬁﬂﬁ RS No. 104 &1|]I5 Biock Rs. 17,52,409.73
redeam the secured assets bk {25, N0 1.0
The: borroweris)in particular and the public in general Is hereby cautioned not to deal with the property and any dealings No. 110 of Village: Kadodara)
with the property will be subject to the charge of LIC Housing Finance Ltd. (LICHFL) foran amount as menticned herein @ | 40 | Mr. Rasikbhal Vitthalbhai | All that part and parcel of the property
underwin interest thereor. Virani (Borrower) consisting of Plot No. A-94, Yogi Nagar
-1 Mame of Borrower's Description of Secured Asset Demand Motice Date of Loan Account No.: Vibhag - A, Survey No. 271 pali & 272, 18.03.2025
Mo & Loan Alc No. [Immovablke Propearty) Date and Amount | Possession 611500007082 Block No. 304/ 30412 & 305, Ne
- : . Near 03.08.2026 AZTEC FLUIDS & MACHINERY LIMITED
1 [ Mr. Vijaybhal Nathabhai [ All that part and parcel of the propery Sahjanand Heights, Puna Simada Road, | Rs. 20,92,241.16 | CIN: L24100GJ2010PLCOG0446
Kanani(Borrower ist f Fl - 101, First Floor, B i R Registered Office : Part H Plinth, 4th Floar, {Top Floor) Takshashila
A{ N :I, Wl:lslgmg of Pt o 1 ptn Moje - Puna, Taluka Ehnwam' Dist.- Surat Square; Nr. Krishnabag Four Road, Maninagar, Ahmedabad, Gujaral,
Loan Account No.: Building No. H-2, Star Homes, Survey No. | 03.12.2025 385010, india - 380028 || Phone - 091-8227445211 & 4099963211
611500000907 38, Block No, ©5/4, T.E’.Echeme Mo, 2_3. F.E 03.08.2026 11 | r. Pintubhai Khumanbhai | Al that part and parcel of the propery Email : infoi@azieciluids.com || Web : www.azlecindia.crg
MNo. 181, O.P ND.1$|1.HEEEFREJWEHI F':Eirl'f.f Rs. 15,33,620.27 Odd (Borrower), Mrs. |consisting of Fiat No. 101, First Floor NOTICE TO THE SHAREHOLDERS OF 16TH
T (Co-Borrower), Mr.|No. 82 Block No. 27, TP. Scheme No. 66, 03.08.2026 [ 16th AGM® of the Mambers of Aziec Fluids & Machinery Limites
2 |Mr. H"’F" Chaganlal| Al Eﬁ&_i part and parcel of the propery Akshaykumar ovindbhai | FP No.27, Opp. Star Palace, Amroli - Kosad Rs. 16.48.738.10 | will be hald an Thursday, September 10, 2026 at 3:00 P.M. through
Kanthariya (Borrower), | consisting of Bungalow No. BI269, Labham Dad (Guarantor) Road, Moie - Kosad, Disl, - Surat- 394107 de i Video Conferencing ("VC")/ Other Audio Visual Means ("OAVM®) ta
Mrs. Usha Kiran|Bungalows, Laxmivilla Township, Talangpur Loan Account No.: L’ﬂ;ﬂfﬁf‘:,Itlhbﬂébc'fé"aﬂlﬂﬁi 51;3' ;3';1“'_" th; G':Aﬂ"ﬂﬁ of the 16th AGM
= i | 12 | gl a F CoOny ng =
F{anthanyra{i:u-ﬂ-u‘n'uwer} Elr:uslk.'EuweyNu. 392 393,394, 395, 426/F, 611500009269 The Govemnment of India, Ministry of Corporate Affairs ("MCA”)
Loan Account No.: A428IP, 429, 430, 431, 432, 433, 434/, 435, 12 |Mr. Hafiz Majid Shaikh | Al that part and parcel of the property issued Circular No. 9/2024 dated September 19, 2024 (*MCA
611500001227 A96/P. 430/P A40/P 441/P 442 443 444 : o Circulars™) and Circular Mo. SEBI/HO/CFD/CFD- PoD-2/PICIR/
: : ! S S (Borrower) consisting of Flal No. 408, Fourth Floor, 2024/133 dated October 3, 2024 issued by the Securities and
445 446, 447, 448, 448, 450, 451, 452, 453, Loan Account No.: Roval Park Apartment, Survey No. 96/A, T.P. 07.08.2025 Exchange Board of India ['SEEI] {(*Circulars") and subsequeanl
454, 455 456,457, 458, 459/P. 460/P 461, 07.05.2025 £12700000449 g No. 40 EP 1 ; G P 04.08.2026 Ciraulars issued in this regard, the latast being 03/2025 dated
4_52 453 454 4‘EE.|F' -'iEE 4?1”:' 594”:' '[H- [lE E'DE'E ChIEmE 0. sy 'ND' D Uﬂlt Nﬂ' I Wl R5 'TE Ed 459 ngl E—EDIEI’I’II:-‘EF 22. 2025 issued b'ﬁl’ the I".i'mistr;.r of C-I?}FEGTEI!E Affairs
- i Sy . - y SN A No. 1,2 & 3, Near Udnna Railway Colony, S | (*MCA®), have permitted the holding of AGM through VC / OAVM
595/P, 613/F, 616/F. 619, 234. Umber Block | Rs. 33,20,682.79 Moia - Udhna. Dist. Surat- 394210 withaul the physical presence af the Members al the eammon
{ Survey No. 468, 4T0/P, 472, 478/P, 479/F, i il '-'El'tlfel. In ﬁ}:nm{p:”an C&'Wd:h:hj&ﬂsﬂ.cl?;léﬁ [fn;:l: thzhrlele;xam
; i i provisions of the Companias Act, Jan 1sting igaticns
480, 481,482 483 484 485/P 487/P 488/P 13 | Mr. \I'ifﬂ}l'hhal Bhikhabhai | All tli'lat part and parcel of the prt:_upx;erty 5nd Discloskre Reguirements), Regutations, 2015. The AGM of
499, 498, 489/F, 501/P, 500, 503/P & 504, Lungiwala (Borrower), | consistingof Fourth Floor, IshwarsnantiVilla, | g 10 5008 the Members of the Company will be held through VC / OAVM,
Sub Plot Mo, 1 H-1taH - 23, Sachin GIDC Mrs. Alpaben Vijaybhai | Ward No. 6 Nondh No. 256 & 257, Beside ks 03.08.2026 In accordance with the aforesaid Circulars, Notice of AGM along
X { I il with the Annual Report 2025-26 will be sent only by electronic
Housing ;DHE Area, Sachin 1o Talangpur Lunghwala{Co-Borrowery | Kabir Streel, hesr Amizha- Hotel, Rs. 67,60,050.68 | mode to those Members whose e-mail addresses are ragisterad
Road, Moje - Umber and Talangpur Taluka - Loan Account No.. Manchharpura, Kolsawad, Surat- 335001 with the Company  Depositories. Also, the Company will send a
i Disf - i letter containing the web-link along with the path to access the
ERIRR, ISl 0 61210000045 Annual Report 2025-26 (including the Notice) to the Members
3 | Mr. Rajeshsingh Balkaran | All that part and parcel of the property 14 | Mr. Mayurbhai Vallabhbhai | All that part and parcel of the property whose email addresses are not registered with the Company/
Rajput (Borrower), consisting of Plot No. 49, Shree Balkrishna 07.05.2025 Mavani (Borrower) consisting of Flat No. 1101, 11th Floor, 17.04.2026 g:gi rﬁ?eﬁ'.:'ﬁr*é Eﬁﬂh?;bpjnﬂtlgﬂa]f ga;rfs;:ns:;:ét'1FL;§EE;|%+E?Q;EL ; ]E-;h;n:;
Loan Account No.: Sockety, Block No, 143/8 paiki, Near Jolva 04.08.2026 Loan Account No.: Building A, Apple Heights, RS No, 222, o Disclosures Reguirements) Regulations, 2015, Members may nate
611500001348 Lake, Maje - Jolva, Taluka- Palsana, Dist. | Rs. 23,72,706.73 612700001187 27312 Block No. 224/B. TPS No. 24, FP No. 03.08.2026 that the Notice of AGM and Annual Report 2025-26 will also be
: ' ' Rs. 20,08 552.74 | available at the Company's website at www.aztecindia.org, website
Sural - 354305, 79/B. Village: Mota Varachha, Taluka / feecd of Stock Exchange Le. BSE Limited at www. bseindia.com and the
4 |Mr. Parvez Yarubhai|Al that part and parcel of the property District: Gujarat - 384101 EEMI Nntigel istalin a:-aélat:ltleh [c:n 1:1;; w[ehli.:tﬁ k?f the IE!.i-gshare
: i arvices Private Limited a ps://ivote_blgshareonline_ com/
Qureshi (Borrower) consisting of Flat No. 203, Second Floor, 15 | Mr. Mayur Babubhai Patel | All that part and parcel of the property 05.09.2023 (agency providing remote e-voting facility and e-voting facility
Loan Account No.: Aashivana Apariment Co-operative Housing | 07.05.2025 (Borrower), Mrs. Alpa |consisting of Plot No. 62, Lotus Pond o during the AGM) i.e. Members can attend and participate in the
CHERY3 oty i | s e 1, Rindh. i NS Mayur Patel (Co-Borrower) | Bunglow (Black No. 640), SalemRoad, Maje | (oiring the RGNS are sravided n o Nati oFthe ABM. Mombess
3972A1IA, Opp. Lala Lajpatrai Garden, | Rs. 23,11,087.16 Loan Account No. -Asthagam Navsari Giarat 2 04050026 attending the meeting through VG / OAVM shall be counted for the
Sagar Hotel Gall, Chowk Bazar, Dist. - Surat 612700001312 & ' ' ' 1,33,13,732.32 Eurpnse of ;ﬁq{:kg;‘illag the quorum as per Section 103 of the
, Rs. 61,17 487.64 RN HO B+, ;
385003, - 612700001340 I The Company i providing remote e-voting facility {"remote e-voting™)
5 | Mr. Rajkumar Vishwanath | All that part and parcel of the property 16|Mr. Rajeshkumar|Al that part and parcel of the property to all ils mamber s to cast their votes on all resolutions as set oul
[ : ' Py in the Motice of AGM, Additionally, the Company is providing
Maurya ‘Eﬂm“ﬂ, consisting of Flat No. 101, F!rst '.:lmr' 16.03.2026 Avadheshprasad|consisting of Plot No. 30, Aradhna Falace, 18.02.2026 the facility of voting through e-voting system during the AGM
Loan Account No.: Building No. D-1, Maa Anandi Haights, 04,08.2026 (Borrower) Block No. 29, Village Jotva, Taluka: Palsana, 04.08.2026 (*e-voting®). Detailed procedurs for remote e-voting/ e-voling is
611500003960 EU!"IE{,' Mo. 211. 22 214, Block No. 2. 3. 5. R Aoy | aan Account Ne District Surat GL‘:jEEali 304715 Rs. 9.98130.17 pru'.'t:('.ieddlnh!he Hntini:edL;I{ AEM. 1?h|:1?l55':ru1&1mhar-iﬁ|}ha?a ok
. « loedBile, " . . z SRR registerad their e-mail addresses wi e Company | Depository,
z::[{ﬁlﬂck riﬂa' EE;.I"-ItEElg DE:E:&E;;:. Moje - 612700001455 please follow the below instruct-c_-ns to f_egisie:r &mgil address for
- T Wrs. Wayur Vil A Tl ré el o 7 ety TG A PR e i e
€ | Mrs. !’r‘agnahem Ravjibhai | Al that.pan and parcel of the property Savaliya (Borrower), Mr. | consisting of Plot No. 64, Lotus Pond, Block | 07.08.2025 provide necessary details like Folio No., Name of Shareholder
Patoliya {Borrower), M. | consisting of Flat No. Qi101 & G102, First Vipul Jadavbhai Savaliya | Mo. 640, Pardl Road, Moje - Ashigam . 04.08.2026 by e-mail to info@aztecfivids.com
Shailesh Ravjibhai|Floor, Building No. Q. Star Royal Palace, |  19.05.2025 (Co-Borrower) Taluka & Dist - Navsari- 396433 Rs. el (b} Members holding shares in Demat mode can get their Email
F’atuliya{f.:u-Emwer} Survev No. B/1 & 8/3. Block No. 28 & 76 TP 03.08.2026 : r . id registared by contacting their respeclive Daposilory
Loan Account No.: i ' ; i o Loan Account No.: 2,11,83,800.91 Participant or by sending an E-mail to info@azteciuids com
PR i Scheme No, 66, FP. No. 28 & 26, Near | Rs. 87,44,730.40 612700001903 The 16lh AGM Notice will be seni to the sharehclders holding
Kosad Lake Garden, Amrali - Kosad Road, shares as on cuf- off date for the dispatch in accordance with the
Maje - Kosad, Dist - Surat - 384107 18| Mrs. Hemlata Mahendra | All that part and parcel of the property applicable laws on their registered e-mail addresses in due course
- : : Mody (Borrower), Mr. consisting of Plot No. 59, 60, 61, GEF'IEIE 18.09.2025 In case shareholders [ investar have any queries regarding E-valing,
7 | Mr. Ajaykumar Chaudhari | All that part and parcel of the property Jitesh Mahendra Mody | Nagar Co Op Housing Society Lid., Palanpur 03.08.2026 ?Dﬂ rtw_'-az.r refﬁr I’:I'na Fr_?;qbl.ienttlynﬁskellcjlll QTEI:‘?MJE {'Fﬁ.i:;s-] and i-'-.fgte
3 it _Blga. i _ g, e-\oting module available at https:/ /lvotebigshareonline.com, under
(Horrower), Mr. Vijay|cansisting of Flot Mo. D108, e Bael) o geogos (Co-Borrower) Road, R.S. No. 328/3 & 330, Vilage/Taluka: | Rs. dciniciad Bection oF you oA Sl us 1o Wals@hlgeharsontie. com
Chaudhry (Co-Borrower) | Nagar Housing Society, Survey No, 133/2-A, 04.08.2026 Loan Account No.. Adajan, District Surat, Gujarat- 395008 2,07,38,472.08 or call us at : 1800 22 54 22, 022-62638338,
Loan Account No.: Block No. 121, Behind Shri Nivas Green Cily, Rs. 21.40.238.25 S 612700002227 l For, Aztec Fluids & Machinery Limited
611500005832 Moje - Kadodara, Taluka - Palsana, Dist-| " ' Date : 08.08.2026 Sdl- Authorized Officer Place | Ahmedabad sd- Kiran Prajapati :
Surat- 304377, Place : Gujarat LIC Hnusing Finance Limited Date : Augusil¥, 2026  Company Secratary & Cheef Compliance Officer
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STATE BANK OF INDIA
Stressed Assets Management Branch,

dth Flogr, (6 LHD Budding,Lal Darwaja, Bhadra,
Shmedabad - 34 W1 E-mail: teamdsamb.ah

O SBI

fmshbi.co.in

Rajeshkumar Dewani 3, Mr Kaitash Mohandas Dewani 4. Mr Jaikumar Ludhromal
Drewani 5. Mr Vikeshkumar Jaikumar Dewani &, Mr Anilkumar Mohandas Dewani 7.
Mr Ashish Nandlal Dewand and &, Shri Mahavir Developers to repay the amouni
mentoned inthe rolice baing Bs. 12,2530, 415.06 (Rupees Twelve Crore Twenty-Five

The borrowenPariners’quarantors/mortgagor having faied to repay the amound, nobice
iz heraby given io the Bormower'Partnersiguarantorsimorigagor and the pubfic in genaral
that the undersigned AS PER THE HONOURABLE GANDHINAGAR CHIEF JUDICIAL
MAGISTRATE ORDER Mo.: 448/2026 has taken PHYSICAL POSSESSION of the
property described herein below in exercize of powers conferred on hir'her under Sub-
Section (4 of Saction 13 of Act read with rule 8 of the Security Interest Enforcemend
Pules 2002 of the said Acton this 32nd day of the Month of Awgustofthe yvear 2026

The Bomowen'Parinersiguaraniorsimonigagar in particular and the public in general s
hereby cautioned nof to deal with the property and any dealing with the property will be
subject {o the charge of the Siate Bank of India for an amounl being Rs.
12,2530, 415.06 [Rupees Twelve Crore Twenty-Five Lakhs Thirty Thousand Four
Hundred Fifteen and Paisa Six only) as on 261012025 with further interest and
incidental expenses etc, bess recovery if any, Tillthe date of payment of entire outztanding
dues of the Bank

Allthat piece and parcel of immovable propedy being consiructed as a Unit Nos, 302
Buill up area admeasunng 84.87 Sq.Mirs,, 503 Bullt up area admeasuring 88.19

!{::_:' . . Ahmedabad
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MARWADI SHARES AND FINANCE LIMITED

Registered Office : X-Change Plaza, Office No. 1201 to 1205, 12th Floor,

Building No. 53E, Zone - 5, Road 5E, Gift City, Gandhinagar - 382050
Corporate Office : Marwadi Financial Plaza, Nana Mava Main Road, Off 150 Feet Ring Road,
Rajkot-360001. Email : inquiry@marwadionline.in, Phone : 0281-7174000 / 6192000
STANDALONE FINANCIAL RESULTS
[Regulation 52 (8), read with Regulation 52 (4) of the SEBI
(Listing and Other Disclosure Requirements) Regulations, 2015 (LODR Regulations)]
(Rs in Lakhs)

Quarter Ended | Quarter Ended | Year Ended

S" Particulars 30.06.2026 | 30.06.2026 | 31.03.2026
(0 (Unaudited) | (Unaudited) | (Audited)
1 | Total income from Operations 30,853.82 | 24,652.46 |1,19,838.30
2 Net Profit/(Loss) for the period (before tax, 18,983.70 | 1510407 | 77.472.79

exceptional and/or extraordinary items)

Net Profit / (Loss) for the period before tax

(after Exceptional and/or Extraordinary items)
Net Profit / (Loss) for the period after tax

4 (after Exceptional and/or Extraordinary items) 1408825 | 11,254.33 | 56,313.57

Total Comprehensive Income for the period
5 | [Comprising Profit/ (Loss) for the period (after tax) | 14,088.25 | 11,254.33 | 56,313.57
and Other Comprehensive Income (after tax)]

18,983.70 | 15,104.07 | 77,172.79

6 |Paid up Equity Share Capital 997.25 10,997.25 997.25

7 | Reserves (excluding Revaluation Reserve) 1,95,163.07 | 1,36,015.59 | 1,81,074.82
8 | Securities Premium Account 1,603.37 1,603.37 1,603.37
9 | Net Worth 1,96,160.32 | 1,47,012.83 | 1,82,072.07
10 | Paid up Debt Capital / Outstanding Debt * 89,000.00 | 49,800.00 | 80,000.00
11 | Outstanding Redeemable Preference Shares - 10,000.00 -

12 | Debt Equity Ratio 0.77 1.05 0.78

Earnings Per Share (of Rs. 10/- each)

(for continuing and discontinued operations) 14127 112.85 564.69

e 1427 | 1285 | 56469
14 | Capital Redemption Reserve 10,439.64 439.64 10,439.64
15 | Debenture Redemption Reserve 8,000.00 4,980.00 8,000.00
16 | Debt Service Coverage Ratio 0.25 0.15 0.70
17 | Interest Service Coverage Ratio 4.44 4.30 4.88
Notes:

| *Paid up Debt Capital represents debt raised through issue of debentures.
Il The above is an extract of the detailed format of standalone quarterly
financial results filed with the BSE Limited under regulation 52 of the Listing
Regulations. The full format of the standalone quarterly and year to date
financial results is available on the website of the BSE Limited and Marwadi
Shares and Finance Limited (https://www.marwadionline.com/).
For the other line items referred in regulation 52(4) of the Listing
Regulations, pertinent disclosures have been made to BSE Limited and can
be accessed at (https://www.bseindia.com/).
For, Marwadi Shares and Finance Limited
Sd/-
Mr. Ketan H. Marwadi
Managing Director

Place : Rajkot

HINDUSTAN ORGANIC CHEMICALS LIMITED
CIN: L99999KL1960G0I82753

Registered office: Ambalamugal, Ernakulam Dist., Kerala India — 682 302
Tel. : 0484-2727342, E-mail ID: cs@hoclindia.com
website: https://www.hoclindia.com/

Statement of un-audited limited reviewed

financial results (Standalone and Consolidated)
for the 1** quarter ended 30" June, 2026

The Board of Directors of the company at their meeting
held on Friday, 07" August, 2026 have inter-alia
considered and approved the un-audited limited
reviewed financial results of the company for the 1st
quarter ended 30" June, 2026.

The limited reviewed financial results along with the audit
Report have been uploaded on the company’s website at
https://www.hoclindia.com/financial-reports
and the same can be accessed by scanning the QR code.

-
.
-
.

hittps: v.haclindia.com/financial-reports

For and on behalf of Board of Directors

Sd/-

Sangram Kumar Mishra
Chairman & Managing Director
DIN: 11337117

Place: Kochi
Date: 07.08.2026
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NOTICE is hereby given that the 29th Annual General Meeting (AGM) of the
Members of the Goel Construction Company Limited (Formerly known as Goel
Construction Company Pvt. Ltd.) (“Company”) will be held on Monday, 31st
August, 2026 at 04:00 PM. (IST) through Video Conferencing ("VC")/Other Audio
Visual Means ("OAVM") in compliance with the applicable provisions of the
Companies Act, 2013 and the Rules framed thereunder and the SEBI (Listing
Obligations and Disclosure Requirements) Regulations, 2015 read with MCA
General Circular Nos. 14/2020 dated April 8, 2020 and 17/2020 dated April 13,
2020, in relation to “Clarification on passing of ordinary and special resolutions
by companies under the Companies Act, 2013”, General Circular Nos. 20/2020
dated May 5, 2020 including subsequent circulars issued in this regard, the latest
being 03/2025 dated September 22, 2025 and other circulars are issued by the
Securities and Exchange Board of India from time to time to transact the
business set outin the notice convening the AGM.
In light of the above circulars, Notice of the AGM along with the Annual Report
2025-26 is being sent by electronic mode to those members whose email
addresses are registered with the Registrar and Share Transfer Agent (RTA) or
with their respective Depository Participants (DPs). Aletter providing a web-link
for accessing the Annual Report is being sent to those members who have not
registered their e-mail IDs.
Members may note that the Notice of the AGM and the Annual Report 2025-26
will also be made available on the Company's website
www.goelconstruction.co.in, Stock Exchange (BSE Limited) website le.,
www.bseindia.com and on the website of MUFG Intime India Private Limited
(“MUFG") website i.e. https://instavote.linkintime.co.in/
For members who have not registered their email addresses, we urge them to
support our commitment to environmental protection by choosing to receive the
Company's Communication through email. Members holding shares in demat
mode, who have not registered their email addresses are requested to register
with their respective DPs, and members who holding shares in physical mode
are requested to update with the Company's RTAi.e. MUFG Intime India Private
Limited at https://instavote.linkintime.co.in/ and follow the process for updation
of e-mail ID as guided therein and in case of any query, the member may send an
email to RTA at instameet@in.mpms.mufg.com/ enotices@in.mpms.mufg.com
to receive copies of Notice of the 29th AGM along with the Annual Report 2025-
26 in electronic mode.
The Company is providing remote e-voting facility to all its members to cast their
votes on all resolutions set out in the Notice of the AGM. Additionally, the
Company is providing the facility of voting through e-voting system during the
AGM. The detailed procedure for e-voting is provided in the notice of the AGM.
Any person who acquires shares of the Company and becomes member of the
Company after dispatch of the notice of AGM and holding shares as on cut-off
date i.e. Monday, 24th August, 2026 may cast their votes electronically through
remote e-voting by obtaining the login ID and password by sending a request at
enotices@in.mpms.mufg.com.
In case of any queries, you may write email to the Company Secretary of the
Company at contact@goelconstruction.co.in and RTA on
investor.helpdesk@in.mpms.mufg.com.

For Goel Construction Company Limited
Place: Jaipur Sd/-
Date: 07th August, 2026 Surbhi Maloo

Company Secretary & Compliance officer

ICSI M. No.: A55672
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GO CONSTRUCTIO co 1 |sde 4. 303, 3A WY,
(Formerly known as Goel Construction Company Pvt. Ltd.) Al AWA-2, Y00 | semi oie | e oted ol oteni oiell | 2€,00,000/- | 4,¢0,000/-
Registered office: 8, Vashisth Marg, Gom Defence, Vaishali Nagar, RS- WA, AHD HER
Jaipur, Rajasthan, India, 302021 wa, SEa ,thflv{l A3
CIN: L45201RJ1997PLC013937; Phone: +91-9929929785 ' ’
. ; ; X . ) glasl, nuglaLe-
E-mail: contact@goelconstruction.co.in, Website: www.goelconstruction.co.in 3¢2390

NOTICE OF 29th ANNUAL GENERAL MEETING
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KAMA Holdings

KAMA HOLDINGS LIMITED (f\
CIN : L92199DL2000PLC104779 & )’
Registered Office: The Galleria, DLF Mayur Vihar,

Unit No. 236 & 237, Second Floor,

Mayur Vihar Place, Noida Link Road,

Mayur Vihar Phase | Extn, Delhi - 110091

Tel. No (Regd office) : (+91-11) 49482870 Fax : (+91-11) 49482900
E-mail: info@kamaholdings.com Website: www.kamaholdings.com

NOTICE OF ANNUAL GENERAL MEETING AND E-VOTING

NOTICE is hereby given that the 26th Annual General Meeting (AGM) of the members
of the Company will be held on Tuesday, September 1, 2026 at 11:00 a.m. through Video
Conferencing (“VC”) / Other Audio Visual Means (“OAVM") facility in compliance with all
the applicable provisions of the Companies Act, 2013 and the Rules made thereunder
and the Listing Regulations, read with all applicable circulars on the matter issued from
time to time by the Ministry of Corporate Affairs (“MCA”) and Securities and Exchange

Board of India (“SEBI”), to transact the business set out in the Notice of the AGM dated

May 25, 2026.

The Notice of the AGM and Annual Report has been sent in electronic mode to the

members whose e-mail IDs are registered with the Company’s Registrar & Transfer

agents KFIN Technologies Ltd / Depository Participants. The aforesaid documents are
also available on the Company's website at www.kamaholdings.com and on the website
of the BSE Limited at www.bseindia.com and on the website of National Securities

Depository Limited (“NSDL"), the e-voting agency at https://evoting.nsdl.com.

The Company is providing its members facility to exercise their right to vote at the
26th Annual General Meeting by electronic means and the business as set out in the
Notice may be transacted through remote e-Voting Services provided by NSDL. The
members may note the following: -

a. The remote e-voting instructions and the manner of E-voting by members on
the day of AGM holding shares in dematerialized mode, physical mode and for
members who have not registered their email addresses forms an integral part of
the Notice of Annual General Meeting which is also displayed at Company’s website
www.kamaholdings.com and on the website of NSDL, the e-voting agency at
https://evoting.nsdl.com.

b. The remote e-voting rights of the Members shall be in proportion to their share in
the equity capital of the Company as on the cut-off date (i.e. the record date), being
Tuesday, 25th August, 2026. Any person who becomes member of the Company
after dispatch of notice and holding shares as of the cut-off date (i.e. Tuesday,
25th August, 2026) may obtain User ID and password by sending a request at
evoting@nsdl.com.

c. The remote e-voting portal will open from 9:00 a.m. on Saturday, August 29, 2026 to
5:00 p.m. on Monday, August 31, 2026. The e-voting shall not be allowed beyond the
prescribed time mentioned above.

d. Detailed procedure for remote e-voting / e-voting during the meeting and Instructions
for participation through VC/OAVM is provided in the Notice of the AGM which has
been sent to the members through e-mail.

e. Any grievances in respect of e-voting may be addressed to Ms. Pallavi Mhatre
at evoting@nsdl.com,Toll free No. 18001020990 and 1800224430. In case of any
queries related to e-voting , members may also refer to the Frequently Asked
Questions (“FAQs") available at the download section of https://evoting.nsdl.com.

The facility for voting through electronic voting system shall be made available at the

meeting and the members attending the meeting who have not casted their vote by

remote E-voting shall be able to vote at the meeting through E-voting in the AGM.

Members may participate in the 26th AGM even after exercising their right to vote

through remote e-voting but shall not be allowed to vote again in the AGM.

The Results declared alongwith the report of the Scrutinizer shall be placed

on the website of the Company www.kamaholdings.com and on NSDL website

www.evoting.nsdl.com immediately after the declaration of result by the Chairman or a

person authorized by him in writing. The results shall also be immediately forwarded to

the concerned stock exchange i.e. BSE Limited.

For KAMA Holdings Limited

Sd/-

Ekta Maheshwari

Whole-time Director, CFO & Company Secretary

Place : Gurugram, Haryana
Date : 07.08.2026
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Growing Legacies
Firstsource Solutions Limited
EXTRACT OF THE CONSOLIDATED AUDITED FINANCIAL RESULTS

FOR THE QUARTER ENDED JUNE 30, 2026

(X in millions, except per share data and per equity data)

Quarter ended Year ended
Sl. Particulars June 30 March 31 June 30 March 31
No. 2026 2026 2025 2026
Audited Audited Audited Audited
1 | Total Income 27,309.86 25,817.46 | 22,244.78 | 95,638.47
2 | Net Profit / (Loss) for the
period/year (before Tax,
Exceptional and/or
Extraordinary items) 2,910.27 2,606.03 2,132.29 9,480.77
3 | Net Profit / (Loss) for the
period/year before tax
(after Exceptional and/or
Extraordinary items) 2,193.41 2,606.03 2,132.29 8,498.43
4 | Net Profit / (Loss) for the
period/year after tax
(after Exceptional and/or
Extraordinary items) 1,659.17 2,052.45 1,693.25 6,744.12
5 | Total Comprehensive Income
for the period/year 2,107.47 2,846.63 480.60 6,536.31
6 | Paid-up equity share capital 6,969.91 6,969.91 6,969.91 6,969.91
7 | Reserves (excluding Revaluation
Reserve) as shown in the Audited
Balance Sheet 36,875.39
8 | Earnings Per Share
(of ¥10/- each)
a. Basic: 2.40 2.97 2.45 9.77
b. Diluted: 2.36 2.91 2.40 9.56
1 Additional Information on standalone financial results (Audited) is as follows:
Quarter ended Year ended
Particulars June 30 March 31 June 30 March 31
2026 2026 2025 2026
Total income 8,940.47 7,822.80 6,942.09 | 29,244.95
Net profit before tax and after
exceptional items 2,665.51 1,876.21 1,663.95 5,432.32
Net profit after tax and before
other comprehensive income 2,067.91 1,400.34 1,352.18 4,321.03

2. Exceptional items for the quarter ended June 30, 2026, comprise a charge of ¥ 716.86 million,
(X 563.14 million net of tax), towards:

(a) ¥ 356.73 million (X 271.11 million net of tax) estimated to be non-recoverable following
termination of contract by a client, based on the current progress of settlement discussions.

(b) ¥ 283.74 million (X 215.64 million net of tax) of an indemnification of regulatory penalty to a
customer arising from non-fulfilment of contractual performance obligation.

(c) ¥ 76.39 million of fair value adjustment on the contingent consideration payable on account of
an earlier business combination.

With respect to (a) above, the Group is in continuing discussions with the customer for recovery

through contractual entitlement and with respect to (b) above, the Group has filed for recovery

through indemnity under its insurance policy and based on the policy coverage the Group remains

optimistic about a favorable outcome.

3. The above is an extract of the detailed format of Audited Financial Results for the quarter ended
June 30, 2026 filed with the stock exchanges under Regulation 33 of the SEBI ( Listing Obligations
and Disclosure Requirements) Regulations, 2015. The full format of the standalone and
consolidated Financial Results for the quarter ended June 30, 2026 are available on the Stock
Exchanges websites (www.bseindia.com and www.nseindia.com) and Company website
(www.firstsource.com).

By order of the board

For Firstsource Solutions Limited
Sd/-

Ritesh Mohan Idnani

Managing Director and CEO

Place : Mumbai, India
Date : August 06, 2026

CIN: L64202MH2001PLC134147
Registered office: 1* Floor, Athena Towers, Mindspace, Goregaon West, Mumbai,
Maharashtra, India, 400063
Tel: + 91 22 66660888 ® web: www.firstsource.com ® email: complianceofficer@firstsource.com
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